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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :

AT HYDERABAD

-

0.A. No. 705/92, Dt.

of Decision

g

HYDERABAD BENCH

27.6,94.

1. V. Ramanachar

2. M. Madduleti

3. N. Subbarayudu

4, M.C.Gangenna

5. Y. Chennappa

6., P. Ambika Bhaskar
7. L. Rsmachandra Reddy
8, S.S. Hussain

9. N.A, Rahiman

10, S. Ranga Reddy
11. S. Balraj

12. Sy=d Mumiruddin

Vs

1. Unior of Imdias, -
represented by its Secretary,
Minimtry of Communiations,
New De=lhi - 118 001.

2. Dir=sctor Genseral,
Dept. of Telecommunicstions,
sanchar Blgvyan,
20 Ashoka Roa&d,
New Dalhi ~ 110 001,

3. Chiaf Genaral Msnager,
Taleacommunications,
Andhra Pradesh Circle,
Hyderabad - S00 001.

Coungel for the aApplicants : Mr.

Counrsel for the Respordents : Mr, N.R.Devaraj,Sr.CGSc.

CORAM:

THE HON'BLE SHRI A.B. GORTHI

THE HON'BLE SHRI T. CHANDRASEKHARA REDDY : MEMBER (JUDL.)

.. Applicants.’

.. Respcndents,

M.

Prasad

MEMBER (ADMN, }
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C.A. N0, 705/92.

JUDGMENT Dt: 27.6,94

(AS PER HON'BLE SHRI A,B.GORTHI, MEMBER (ADﬂINISTRATIVE)

Heard Shri M.Prasad, learned counsel for the
applicants and Shri N.R, Devaraj, learned standing
counsel for the respondents,

.
2, - The applicants initially joined éerv;ce in the
substantive posts of Telegraphists in the pay scale of
Rs, 260-480. They were subseduently promoted to the
higher postsof Assistent Telegraph Masters {ATMs)
in the pay scale of Rs.380-560, They also earned next
promotion to the Lower Selection Grade Telegraph
Masters (LSG TMs) in £he pay scale of Rs,.425-640.
Their prayer in this application is fof a direction
to the respondents to extend the benefit of fixation
of their pay under FR 22-c on their promotion to the

cadre of LSGTM in the pay scale of Rs,425-640,

3. Shri M.Prasad, learned counsel for the applicants

had drawn our attention to the judgment in OA 72/89

dated 21.7.1989 of this Bench wherein similarly situated

applicants were given the benefit of fixation of pay
under FR 22-c, The relevant portion of the judgment

in OA 72/89 is as under:-
"In the result, the application is
allowed. The impugned order No,TA/
TFE/1-4/PF, dated 10,11,1988 is
guashed and the respondents are
directed to extend the benefit of

contd,.eee’
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?“Dne spare copy.
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Copy to:

1JThe Secretary, Union of India,
Ministry of Communicatidns,
NewDelhi ~ 110 001,

{The Dlrertor Ganeral

Depts of Telecommunlcatlans, ‘
- Sanchar Bhavan, 20 Ashoka Road,
- New Delhl - 110 ‘001,

3The CHief General Manager
“Telecommuriications, -
Andhra Pradash Lircle,
Hydarwbad - 500 001.

4'Dne copy t6 ‘MriM. Prasad, Advogate,
143, Slddhanthanagar, Hyderabed - 384

54 0ne copy to MrJN.R, Devra j, Sr.CGSD, CAT
B Gne .copy. .to, lerary, [:‘I%T,1 Hyderabad,
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fixation of the épplicants' pay under
FR 22(c). on their promotion to the
cadré of Lower Selection Grade Telegraph
Masters in the éay scale of Rs,425-640
from the post of .Assistant Telegrapﬁ
Master within ‘two months from the date
of receipt ?f tﬁisﬂo;der. There wil%

. be-no order as.to costs." .

4,

"There is no réason as to why similar benefit

as given above should not be extended to the applicants

herein

who are similarly situated to those in the

aforesaid OA 72/88. Consequently, we allow this OA

with a

direction to the respondents to extend the

benefit of fixation of pay of the applicants under

FR 22(C) on their promotion to the cadre of Lower

Selection Grade Telegraph Masters in the pay scale

of Rs.425-640.:.~The respondents shall give effect to

this order within a period of two months from the

date ©

f communication of this order, Arrears aris&nf

on account of this order shall, however, be restricted

to ® one year prior to the filing of this 0A ie.,

with e
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(T.CHANDRASEKHARA REPDY) ’mom y
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ffect from 1.7.1991, No order as to costs,

§
MBER (JUDL. ) MEMBER (ADMN.) f |

DATED: 27th June, 1994,
Open court dictation.

ﬁ' ""’E’%?Hfa,

Vepdy,  Regishvar(d)
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*IN THE CENTRAL ADLIHISTRAIIVE TRYBUWAL
1 FYDERABAD BENCH 7T

L HYDERLBAD,

HE HON'BLE MRSSUSTICE WNEBLADRI RiG
| VICE CFix

RMAN
AND

“LHE MOW'BLE MR.ALB.G RTET 3 MEMBER(L)

] | R

|- AND

T
A

HZ HNOH' 2LE MR.T. CHANDRASEIIE R REDDY

i MEMSER(CUDL)
) AND

THE HOJ' BLE~NGR . R KANCIRATIAN 3 MEMBER(Z
i; I N LAl M MEMBER(Z)

i :
Dated: = £ ~1504.

EREERY JUDGHEN ;

L
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!I | in _ | ‘
O.gx.l'o. ?’0 5’/ ?Z’C/\
. T.A.No., : (d.p, )
. | , :

Adpitted and Interim Directions
Issued, :

Zlloved L—"

Disposed of with directions-
Dis:zllisSed;

'Disn{isSed as withdrawn
Dism[issed for default,

| s
Re jected,Ordereq.

No oxder as to costs. {_—






